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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

. 0.A. No.06 of 2008
M.P.No.08 of 2008
M.P.No. 21 of 2008

With
0.A No.07 of 2008
M.P.No.09 of 2008
M.P.No. 22 of 2008

Date of order: the 6™ February, 2008
Shri Pijush Kanti Deb & others . Applicants

By Advocate: Mr. Adil Ahmed

Versus :
The Union of India & others .. Respondents
By Advocates Mr. G.Baishya,Senior C.G.S.C :
Mr.M.U.Ahmed, Addl.C.G.S.C.
CORAM: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman
The Hon’ble Shri Khushiram, = Member {A]

1.  Whether reporters of local newspapers -
may be allowed to see the judgment or not? YeM

2. Whether to be referred to the Repo
or not? ,

3. Whether to be forwarded for including in

the Digest being compiled at Jodhpur Bench -
and other Benches ? Yes/No~

4.  Whether their Lordships wish to see the _
fair copy - of the judgment ? Yes/No~

.o }:@h irman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A. No.06 of 2008
" M.P. No. 08 of 2008
M.P.No.21 of 2008

Date of Order: This the 6 February, 2008

CORAM: The Hon’ble Shri Manoranjén Mohanty, Vice-Chairman
The Hon’ble  Shri Khushiram, Member[A]

1.  Shri Pijush Kanti Deb
P.N. 695814
Son of Late Digendra Ch.Das
Office Supernntendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot [in short ABODY},
Cio 99 APO.

2. ShriUmesh Ch. Das
P.No. 6897203,
Son of Late Alok Ch.Das
Assistant
Office of the Commandant,
- 222 Advanced Based Ordinance
_ Depot [in short ABOD]}
' Clo 99 APO.

3.  Shri Ajit Kr. Deb
P.No. 6960411
- S/o Late Radhika Deb
~ Assistant,
- Office of the Commandant,
. 222 Advanced Based Ordinance
Depot { in short ABOD]

C/o 99 APO.

4, Shri Arabinda Choudhury
P.No. 6957645,
S/o Late Anil Ch Choudhury
Assistant
. Office of the Commandant,
222 Advanced Based Ordinance

Depot [in short AB%



10.

Clo 99 APO.

Shri Dharma Kanta Das

P.No.6958165,

S/o0 Ram Nath Das

Office Superintendent

Office of the Commandant,

222 Advanced Based Ordinance,
Depot[in short ABOD],

C/o 99 APO.

Md. Abdul Hussain

P.No. 6958134

S/o Late Hasim Ali

Assistant, Office of the Commandant
222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Giridhar Hazarika

P.No. 6958703

S/o Late Budhi Ram Hazanka
Assistant, Office of the ,Commandant
222 Advanced Based Ordinance '
Depot [in short ABOD]

Clo 99 APO.

Shri Satya Deo Prasad
P.No. 6959420,

S/o0 Ramaspray Prasad
Assistant,

Office of the Commandant
Advanced Based Ordinance
Depot [in short ABOD] -
Clo 99 APO.

Shri Manohar Bharali
P.No. 6960541,

S/o Late Gopal Ch. Bharali
Assistant,

Office of the Commandant,
222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Ashwint Sharma

P.N. 6960543,

S/o Late Radha Kanta Sharma
Upper Division Clerk
Office of the Commandant,




11.

12.

13.

14.

15.

16.

3
222 Advanced Based Ordinance
Depot [in short ABOD],
C/o 99 APO.
Shri Jiban Ch. Bharali
P.No.6960546

S/o Late Mohan Ch. Bharali
Assistant ’

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

C/o 99 APO.

Shri Benudhar Brahma

- P.No. 6960548,

S/o Late Nibaran Ch. Brahma
Assistant, ‘

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

C/o 99 APO.

Shri Chittaranjan Ghosh,

- P.No. 6960948,

S/o Late Himansumoy Ghosh
Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

C/o 99 APO .

. Shri Rabindra Nath Baruah

P.No. 6960774

S/o Late Satish Ch. Baruah
Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Satya Kr. Basumotary
P.No. 6961230

S/o Late Bipin Basuotary
Assistant

Office of the Commandant,
222 Advanced Based Ordinance

‘Depot [in short ABOD]

Clo 99 APO.

Shri Gangadhar Mudoi



17.

18.

19.

20.

21.

P.No. 6961231

S/o Late Robidhar Mudot
Upper Division Clerk

Office of the Commandant,
222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO

Shn L.C. Liana
P.No. 6964389

~ S/o Pabuanga -

Assistant

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Cl/o 99 APO.

Shri Gindhar Das

P.No. 696272

S/o Chakra Dhar Das

Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Bhagawan Ch. Sharma

~ P.No.6961994

S/o Late Lakshwar Sharma
Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shn Anhpam Kumar Changkakoti '

P.No. 6962728

S/o Ishan Ch. Chankakoti

Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance]
Depot [in short ABOD]

C/o 99 APO.

Smt. Padma Kalita
P.No. 6963525 )
D/o Late Karuna Kalita

Upper Division clerk
Office of the COmmancLa/m,‘[)
O



22.

23.

24,

25.

26.

222 Advanced Based Ordinance
Depot [in short ABOD]

- Clo 99 APO.

Smt. Runu Devi
P.No0.6963869

D/o Late Lakshwar Sharma
Upper Division Clerk

~ Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]
Clo 99 APO.

Smt. Robijan Nessa

P.No. 6966248

D/o Late Samsher Ali

Upper Division Clerk

Office of the Commandant .
222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Nripen Ch. Das
P.No. 6966250

S/o Late Sachndra Mohan Das [S.M.Das]

i

Upper Division Clerk
Office of the Commandant,

" 222 Advanced Based Ordinance

Depot [in short ABOD]
Clo99 APO. -

Shri Pradip Kr. Bonik

P.No. 6960540

S/o Late B.L. Bonik

Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD}

C/o 99 APO.

Smt. Usha Saloi

P.No. 6961065

Daughter of Gajen Ch.Saloi
Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo99 APO, Y -



27!

28

29,

Shri Jagodish Ch. Sharma
P.No0.6963827

S/o Thaneswar Sharma

Upper Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Ranjeet Kr. Mishra

P.No. 6968645 '

S/o Shri B.K. Mishra

Lower Division Clerk

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Jatin Ch.Das

P.No. 6958702

S/o Late Gaji Ram Das
Assistant

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

By Advocate Mr. Adil Ahmed "

VErsus

The Union of India

represented by the Secretary

to the Government of India,
Ministry of Defence, 101

South Block, New Delhi-11-011

The Director General of
Ordinance Service Master
General of the Ordinance
Branch Army Head Quarters,
DHQ P.O. New Delhi-110 011

The Controller of Defence
Accounts, Udayan Bihar,
Guwahati-781171

The Area Accounts Officer

Ministry of Def%

licants



5.

Biver Road, Shillong-1.

The Commandant 222 ABOD,

C/o 99 APO.

By Advocates Mr.G. Balshya, Senior C.G.S.C.
Mr. M.U.Ahmed,Addl. C.G.S.C.

With
0.ANo. 07 of 2008
M.A No.09 of 2008
M.ANo.22 of 2008

Respondents

'Shri Rajkumar Gaurasana

Singha

P.No. 6961995

Son of Late Rajkumar
Gaurmani Singa

Store Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot {in short ABOD]

Clo 99 APO.

Shri Bhupen Chandra Deka
P.No. 6962493,

Son of Late Nabian Ch.Deka
Store Superintendent
Office of the Commandant,

222 Advanced Based Ordinance
Depot {in short ABOD]

Clo 99 PO.

Shri Swapan Kumar Mitra
P.No. 6960306,

Son of Late Amrita lal Mitra
Store Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Cl/o 99 APO.

Shri Pradip Bora
P.No. 6962491,

" Son of Late Lakhi Ram Bora

Senior Store Keeper

Office of the Commandant,
222 Advanced Based Ordinance
Depot [in short ABOD] :

I

- .

17



10.

Clo 99 APO.

Shri Arabinda Das

P.No. 6961559,

Store Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Cl/o 99 APO.

Shri Anil Ch.Das
P.No. 6962336

" Son of Late Gati Ram Das

Store Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Umesh Chandra Kalita
P.No. 6962275

Son of Late Shri Chandra Kalita

Store Supernntendent
Office of the Commandant,

222 Advanced Based Ordinance

Depot [in short ABOD]
Cl/o 99 APO.

Shri Makhan Bargohain

P.No. 6962492,

Son of Budha Ram Bargohain
Store Superintendent

Office of the Commandant,
222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Shri Ranjit Kumar Das

P.No. 6960285,

Son of Late Dulal Ch.Das
Senior Store Superintendent
Office of the Commandant, :
222 Advanced Based Ordinance
Depot [in short ABOD]

C/o 99 APO.

Shri Baikuntha Nath Rabha

P.No. 6964200Y,
Son of Late Ulta Ramw;
&



11.

12.

13.

14,

15.-

Senior Superintendent
Office of the Commandant,

222 Advanced Based Ordinance

Depot {in short ABOD]
C/o 99 APO.

Shri Nitu Moni Nath
P.No. 6969003 =
Son of Late Deva Nath
Store Keeper

- Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]
C/o 99 APO.

Shri Bhaben Ch.Das

- P.No. 6960847,

Son of Puspa Ram Das

Senior Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo99 APO.

Shri Akan Ch.Das -
P.No. 6963602,
Late Chani Ram Das

Store Superintendent
Office of the Commandant,

222 Advanced Based Ordinance

Depot [in short ABOD]

~ Clo 99 APO.

Md. Salimuddin Ahmed

P.No. 691411

Son of Late Tahiruddin Ahmed
Senior Storekeeper

- Office of the Commandant,
- 222 Advanced Based Ordinance
- Depot [in short ABOD]

Clo 99 APO.

Shri Lakshman

P.No0.6964549

Son of Late Faku Ram

Senior Store Keeper

Office of the Commandant,

222 Advanced Based Ordinance

Depot [in short ABOD]
%

<



16. .

17

18.

19.

20.

10

Clo 99 APO.

Shri Bhupen Ch. Mazumdar
P.No. 6964549

Son of Late S.C. Mazumdar
Senior Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

Md. Kayum Ali Laskar
p-No.6967189 :
Son of Namar Al Laskar
Senior Store Keeper
Office of the Commandant,

222 Advanced Based Ordinance
- Depot [in short ABOD] '
- Clo99 APO.

Smt. Anjana Kakoti Neog
P.No0.6962335

Wife of Shri R.K. Neog
Senior Superintendent
Office of the Commandant,

. 222 Advanced Based Ordinance

Depot [in short ABOD]
C/o 99 APO.

Shri Arun Bhuyan
P.No0.6962274

Senior Superintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Cl/o 99 APO.

Shri Binoy Bhushom Roy
P.No. 6960536

-S/o Late Bindu Bhushom Roy

Senior Supernintendent

Office of the Commandant,

222 Advanced Based Ordinance
Depot [in short ABOD]

Clo 99 APO.

By Advcoate Mr. Adil Ahmed

licants

. o,
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1. The Union of India ' y
" represented by the Secretary
to the Government of India,
Ministry of Defence, 101
South Block, New Delhi-110 011

2. The Director General of
Ordinance Service Master
General of the Ordinance

'Branch Army Head Quarters,
DHQ P.O. New Delhi-110011.

3. The Controller of Defence
Accounts, Udayan Bihar,
Guwahati-78171.

4, The Area Accounts Officer.
Ministry of Defence

Biver Road, Shillong-1

5.  The Commandant 222 ABOD,
- Clo 99 APO. '

Respondents

By Advocates Mr. G. Baishya, Senior”C.G.S.C
~ Mr. M.U.Ahmed, Addl. C.G.S.C.

ORDER [ORAL] -
06.02.2008

MANORANJAN MOHANTY, VICE-CHAIRMAN:-

Heard Mr. 'Adil Ahmed, learned Counsel appearing for the

Applicants in both the cases.

2. Allthe 49 Applicants of these two cases are from N.E. Region.
They came to be pdsted, for ‘thé first time, in N.E. Region [of course,

with all-India Transfer Liability] on diﬁ‘erenf dates. Although éome ’

of them were promoted to next higher posts [ on different da%



12

of them are continuing to be posted in N.E. Region. At no point of
time any of the Applicants have gone 'out of N.E.Region nor have
they been posted back, on transfer/promotion, in N.E. Region from
outside. Yet, by filing the present Original Applications [under
Section 19 of the Administrative Tribunals Act, 1985] they have
prayed for a direction [to the Respondents] to grant them Special
Duty Allowance in terms of Annexure-B/Office Memorandum Dated
14.12.1983, Annexure-C/Office Memorandum Dated 22.07.1998,
Office Memorandum Dated 29.05.2002 [a copy of which has not
been placed on record], Annexure-D/Letter Dated 04.06.2003 and
Annexure-E/Letter Dated 14.08.2007 of the Govt. of India. By filing
M.P.No. 08 of 2008 in O.A. No. 06 of 2008 and M.P.No.09 of 2008 in

O.ANo.07 of 2008, the Applicants have sought permission to

‘prosecute the cases jointly.

3.  Law is well settled by now that such of the Govt. [of India]

Servants, who have been posted in N.E. Region [from outside the

N.E.Region, on_transfer/promotion only] with all-India Transfer

Liability, are only to get “Special Duty Allowances”, and it is not
available for such of the Govt. servants; who are continuing to be in
N.E.Region, upon their first appointment/posting in N.E.Region. [Ref:
Judgment dated 20.09.1994 of the Hon’ble Supreme Court of India
rendered in the case of Union of India & others vs. S. Vijayakumar
& others  reported in [1994] 28 ATC 598].

4.  Since all the Applicants are from N.E. Region and since, upon

their first/initial posting in N.E. Region, they are continuing %/c
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posted in N.E. Region; they are not entitled to Special Duty
Allowances. Thus, their claim has got no prima facie case even and

the same is devoid of any merit.

5. Having faced with the above views of this Tribunal, the
.. Advocate | for the Applicants took adjournment on last
18.01.2008 and, on 05.02.2008, the Applicants have filed M.P.No. 21
of 2008 [in O.A. No.06 of 2008]-and M.P.No.22 of 2008 [in
0.A.No.07 of 2008] segking permission to withdrav‘v both the cases

wherein it has been stated that “they want to pursue redressal of

their grievances pertaining to grant of Special Duty Allowance with

the Department and, for that reason, the petitioners now want to
_represent before the Authority for redressal of their grievances” and,
by statmg so, it has been prayed to permit them “to withdraw these

cases with hberty to file representatlons before the authorities.”

6.  But in para-9 of both their Original Applications, it has been

stated that the Applicants “approached the Respondent Authority for ‘

payment of Special Duty allowance but the same has been denied to

the Applicants by the Respondents™; although the exact date, on

which the claim has been denied, has not been stated, by the .

Applicants, in their Original Applications. If that is so, then why

should the Applicants be permitted to represent again ? Repeated

representations cannot improve the position; as, in our considered 1 °
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view [as discusséd in para 4 above] of the matter, the very claim of
the Applicants are devoid of any merit.

7. As the Applicants have expressed their desire to withdraw these
cases, the same are ciismissed being withdrawn. No costs. With the
disposal of the OAs, all the MPs also stand disposed of.

8. Sehd copies of this o;der to the Respondents [along with
copies of the Original App!ications] in the addfess given in the OAs.
9.  Free copies of this order be sent each of the Applicants | in the
address given in the Original Applications] and be also supplied to
Mr. Adil Ahmed [Advocate appearing for the applicants] and to Mr.
G. Baishya, lcafned Senior Standing Counsel for Govt. of India and

Mr. M.U.Ahmed, learned Addl. Standing Counsel for Govt. of India;

to whom the copies of the OAs. & MPs. have already been suppliéd.

[m

MEMBERJA]

cm

4
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S C-ARERR (O B AT, ‘
Central Actnamst auve Tribunal ]

: Bench

IR lnE‘tENLRAL ADMINISTRATIVE TRIBUNAL,
GUWA%ATI BENCH, GUWAHATI. "

V)
.(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE =4 ?
TRIBUNAL ACT 1985) LS

ORIGINAL APPLICATION NO. Y]l OF 2008.
v

Shri Rajkumar Gaurasana Singha & Others

.Applicants
- VErsus -
The Union of India & Others
: ..Respondents
INDEX
S1. | Annexure A Particulars Page
No.
No. »
1 - N Application 1-19
2 - ’ Verification 20
3 A Copies of the appointment orders of 24<32
some of the Applicants. , I
4 B Copy of the extract of Office 3343
Memorandum dated 14-12-1983.
5 C Copy of the Office Memorandum %4/ (
No.F.No.1ll (2)/97-E-II (B) dated 22- 9
07-1998.
5 . D copy of letter No. 4;,57
90237/7521/EIC/ (Legal~C) dated
04.01.2003 where reference of the
O.M. No. 11(5)/97/E~-II (B) dated
29.05.2002.
6 E Copy of letter No. Pay/34/Confdl/OA <2
No.19/05 dated 14.08.2007.
Date: _ Filed By:
pfe— ‘
R iy
Advocate
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IN THE CENTRAL ADMINISTRATIVE T
GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. =7 OF 2007.
7

BETWEEN
Sri Rajkumar Gaursana Singha

& Others
.Applicants

-Versus=-
The Union of India & Others
..Respondents

LIST OF DATES AND SYNOPSIS:

Para 4.3,

Pages-6-11 All the 20 Applicants were initially
recruited/appointed as Storekeeper
(SK in short) outside the NE Region
by the Officer In-Charge (in short
OIC) Army Ordinance Corps (in short
AOC), Secunderabad on different dates
and were subsequently posted to the
Office of the Commandant 222 Advanced
Based Ordinance Depot (in short ABOD)
in NE Region on different dates as
detailed in para 4.3 of this Original
Application. They were also promoted
number of times on various dates.

Para 4.4
Pages:11-12 Govt. of India, Ministry of Finance
vide 0.M. No.20014/3/83-1V dt.
14.12.1983 granted certain benefits
including Special Duty Allowance to
Central Govt. Civilian enmplovyees
working in NE region.
(Annexure-B, Pg- )

Para 4.5

pages~12-13 The benefits including SDA granted

. vide O.M. dated 14.12.1983 was
continued wvide Govt. of India,
Ministry of Finance, Deptt of
Expenditure 0.M. No.11(2)/97-E-II (B)
dated 22-07-1998 as recommended by
the 5™ Central Pay commission.
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para 4.6
page-13

Para 4.8
Page-~14

Para 4.7 & 4.9
Pages 13~15
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Govt. of India, Ministry of Finance,
Deptt of Expenditure issued O.M.
No.11(5)/97/E-1II(B) dated 29.05.2002
wherein it is stated, “No restriction
is made to the effect that the
resident of NE region shall not be
entitled to SDA when they fulfill the
ceriteria of All India Transfer
Liability and are. transferred/posted
in ©NE region from outside the
region.”

(Annexure-D, page- )

The office of the Respondent No.3
vide its letter dated 14.08.2007
asked the Respondent No.4 to pay
Special Duty Allowance to the
similarly situated non-industrial
personnels of 222 ABOD who have
fulfilled the criteria laid down in
Ministry of ©Finance O.M. dated
29.05.2002. ‘

(Annexure-E, Pg- )

The Applicants are saddled with all
India transfer 1liability and their
promotions were made on the basis of
all India common seniority. They were
initially recruited outside the NE
region and thereafter they were
posted to NE Region. In terms of the
Govt. O.M.s/circulars/letters, more
particularly the O0.M, No.11(5)/97/E~
II(B) dated 29.05.2002 all the
Applicants are eligible for payment
of Special Duty Allowance for which
the Applicants approached the
Respondents but the Applicants have
not yet been paid the Special Duty
Allowance.

Hence this Original Application
seeking justice in the matter.

Filed by

G omby

Advocate
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GUWAHATI BENCH, GUWAHATI. A

.4(§;
(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE [
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. 55;" OF 2008.

BETWEEN

1. Shri Rajkumar Gaurasana
Singha
P.No. 6961995
Son of Late Rajkumar
Gaurmani Singa
Store Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot {(in short ABOD)
C/o 99 APO.

2. Shri Bhupen Chandra Deka
P.No.6962493,
Son of Late Nabian Ch. Deka
Store Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

3. Shri Swapan Kumar Mitra
P.No. 6960306,
Son of Late Amrita lal Mitra
Store Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

4, Shri Pradip Bora
P.No.6962491,
Son of Late Lakhi Ram Bora
Senior Store Keeper
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

5. Shri Arabinda Das z\//////

‘P.No.6961559, |

Store Superintendent

Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

A i Guusrasena Sheglho
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Shri Anil Ch. Das

P.No. 6962336

Son of Late Gati Ram Das
Store Superintendent

Office of the Commandant,
222 Advanced Based Ordinance
Depot {(in short ABOD)

C/o 99 APO.

Shri Umesh Chandra Kalita
P.No. 6962275 ¢ clowd

Son of Late L i S “Kalita ?
Store Superintendent '
Office of the Commandant,

222 Advanced Based Ordinance
Depot {in short ABOD)

C/o 99 APO.

Shri Makhan Bargochain
P.No.6962492, V///
Son of Budha Ram Bargohain
Store Superintendent

Office of the Commandant,
222 Advanced Based Ordinance
Depot {in short ABOD)

C/o 99 APO.

Shri Ranjit Kumar Das

P.No. 6960285,

Son of Late Dulal Ch. Das
Senior Store Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

C/o 99 APO.

Shri Baikuntha Nath Rabha
P.No.6964200Y,

Son of Late Ulta Ram Rabha
Senior Superintendent

Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

Cc/o 99 ArO.

Shri Nitu Moni Nath

P.No. 6969003

Son of Late Deva Nath

Store Keeper

Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

Ad
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C/o 99 APO.

12. Shri Bhaben Ch. Das
P.No.6960847,
Son of Puspa Ram Das
Senior Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

13. Shri Akan Ch. Das
P.No.6963602,
Late Chani Ram Das
Store Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

14. Md. Salimuddin Ahmed
P.No.691411
Son of Late Tahiruddin Ahmed
Senior Storekeeper
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

15. Shri Lakshman
P.No.6964549
Son of Late Faku Ram
Senior Store Keeper
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD}
C/o 99 APO.

16. Shri Bhupen Ch. Mazumdar
P.No.6964549
Son of Late S. C. Mazumdar
Senior Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO.

17. Md. Kayum Ali Laskar
P.No.6967189
Son of Namar Ali Laskar
Senior Store Keeper
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
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18. Smt. Anjana Kakoti Neog

. P.No.6962335
Wife of Shri R.K.Neog

'~ Senior Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)
C/o 99 APO. '

19. Shri Arun Bhuyan
P.No.6962274 ,
Senior Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

C/o 99 APO.

20. Shri Binoy Bhushom Roy
P.No.6960536
S/o Late Bindu Bhushom Roy
Senior Superintendent
Office of the Commandant,
222 Advanced Based Ordinance
Depot (in short ABOD)

C/o 99 APO.
".Applicants
=AND=
1. The Union of India

represented by the Secretary
to the Government of India,
Ministry  of Defence, 101
South  Block, New Delhi-
110011.

2. The Director General of
Ordinance Service Master
- General of the Ordinance
Branch Army Head Quarters,
DHQ P.O. New Delhi-110011.

3. The Controller of Defence
Accounts, Udayan Bihar,
Guwahati-781171.

4. The Area Accounts Officer
Ministry of Defence
Biver Road, Shillong-l

5. The Commandant 222 ABOD,

«%ﬁ&ymﬁw\ W Livglea



v vervededbi—ime s Jue—e

w:ft s ugafaw afaww
Cential &L auve Tiibunel
.5 }
. R 1 -1 Jg_g ['
v
-7
qETETe 1aols
¢ waniti Bench
C/o 99 APO. -

..Respondents

1) DETAILS OF THE APPLICATION PARTICULARS OF THE ORDER
AGAINST WHICH THE APPLICATION IS MADE:

‘'This application is not made against any particular
order but praying for a direction from this Hon’ble
Tribunal to the Respondents for payment of Special Duty
Allowance to the Applicént as per Government of India
office Memorandum No.20014/3/83-1V dated 14/12/1983,
Office Memorandﬁm No.F.NO.11 (2)/97-E-II(B) dated 22-07-
1998 and also as per letter No.pay/34/confd/OA.NO.19/05
Dated:14-8-2007 issued by the office of the Respondent
No. 3.

2)  JURISDICTION OF THE TRIBUNAL:

The Applicants declares that the subject matter of
the instant\application is within the jurisdiction of

-the Hon’ble Tribunal.
3) LIMITATION:

The Applicants further decl:;res that the subject
matter of the instant application is within the
limitation ©prescribed under Section 21 of the
Administrative Tribunal Act 1985. |

4) FACTS OF THE CASE:

Facts. of the case in brief are given below:

4.1) That your humble Applicants are citizens of India
and as such they are entitled to all rights and
privileges guaranteed under the Constitution of
India. They are Defence Civilian working under the
Office of the Commandant, 222 Adv Base Ordinance

Depot.
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That your Applicants beg to state that as the
grievances and reliefs prayed in this application
are common, therefore, they pray for grant of
permission under Section 4(5) (a) of the Central
Administrative Tribunal (Procedure) rules, 1987 to

move this application jointly.

That vyour Applicants beg to state that the
Applicant No 1 was initially recruited as
Storekeeper (SK in short) by the Officer In-Charge
(in short 0IC) Army Ordinance Corps (in short AOC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on_é}_

December, 1979. He was promoted as Senior

Storekeeper (SSK in short) in the year 1994 and

Store Superintendent (SS in short) in the year
2004.

—

The Applicant No.2 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps (in short A0C),
Secunderabad and wés subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 02
January 1981. He was promoted as Senior Storekeeper

(SSK) in the vyear 1994 and Store Superintendent
{SS) in the year 2004.

The Applicant No.3 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
01C) Army Ordinance Corps {(in short A0C),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region in NE

Region on 09 February 1978. He was promoted as

Senior Storékeeper (SSK) in the year 1991 and Store

% Lot Lana Q%
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Superintendent (SS) in the ¥ear 2004. He was

e

qualified SKTGS&C at CMM Jabalpur in the year 1998.

The Applicant No.4 was initially recruited as
Storekeeper (SK) by the Officer In~Charge (in short
0I1IC) Army Ordinance Corps (in short A0C),

' Secunderabad and was. subsequently posted to the
¢0ffice of vthé Commandant 222 Advanced Based

" Qrdinance Depot {(in short ABOD) in NE Region on_gg_

February 1981. He was promoted as Senior

Storekeeper (SSK) in the year 1994. He was also
qualified SKTGS&C at CMM Jabalpur in the year 1897,

The Applicant No.5 was initially recruited as
Stdrekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps {in short A0C),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advancéd Based
Ordinance Depot (in short ABOD) in NE Region on 21°¢

August 1979. He was promoted as Senior Storekeeper

[ .

(SS) in the year 2004.

(ssK) in the year 1994 and Store Superintendent

The Applicant No.6 was 1initially Irecruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps (in short AQOC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 23™

November, 1980. He was promoted as SSK in the year

1999 and Store Superintendent (SS) in the vyear
- 2004. |

The Applicant No.7 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps {in short A0C),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based

gﬂjﬂgéi;@%ﬁuth‘/ékuLhJ@4&MLi é;%?7iq . ' '



T TR %R AR AAA R
Cenual Acmiaistiative Tiibupal

8 1.' :,‘.-

o

AR FATANNT
. t Berch

Ordinance Depot (in short ABOD) ~ifi NE Region on

09th September 1980. He was promoted as Senior

Storekeeper (SSK) in the year 1996 and Store
year -~77%

Superintendent (SS) in the year 2005.
iRt ot

The Applicant No.8 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
01C) Army Ordinance Corps {in short A0QC),
Secunderabad and was subsequently posted to the
Office of the Comméndant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on
g?rd. March 1981. Thereafter, he was promoted as

Senior Storekeeper (SSK). He was further promoted

as Store Superintendent (SS) in the year 2004,

The Applicant No.9 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
QIC) Army Ordinance Corps (in short AOC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on
13th December, 1977. He was promoted as Senior

S, ]

étcrekeeper (SSK) in the year 1987, Store

Superintendent (8S) in the year 2003 and Senior
'—-__________——————J

Store Superintendent (SSS) in the year 2007.

The Applicant No.l1l0 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
01C) Army Ordinance Corps .(in short AQC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on
06th May 1983, He was 'promoted as Senior

Storekeeper (SSK) in the year 1997 and Store
.________—-,—9
Superintendent (SS) in the year 2005.
yeas

The Applicant No.1ll was initially recruited as

Storekeeper (SK) by the Officer In~Charge (in short

Mg@m«w@ %&WM é’fn?{g
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0IC) Army Ordinance Corps (in short AOQ),
Secunderabad and was subsequently posted to the
Office of the <Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 30

-——
June 2003.

The Applicant No. 12 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps (in short AOC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 20"

October 1978. He was promoted as Senior Storekeeper

ap—

(ssk) in the year 1994 and Store Superintendent
(SS) in the year 2004.
year bz

The Applicant No.13 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps (in short AOC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 02

———

February  1982. He was promoted as Senior
cooruary 9%

Storekeeper (SSK) in the vyear 1994 and Store
Superintendent (SS) in the year 2006.

The Applicant No.14 was initially recruited as
Storekeeper (SK) by the Officer In-~-Charge (in short
0I1C) Army Ordinance Corps (in short AQC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 11"

April 1979. He was promoted as Senior Storekeeper
Aprit 1777. !

(SSK) in the year 2000.

R —

The Applicant No. 15 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
QIC) Army Ordinance Corps (in short A0OQC),

N
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Secunderabad and was subsequently posted —te

Office of the Commandant 222 Advanced‘ Based

Ordinance Depot (in short ABOD) in NE Region on 28
\
December  1983. He was promoted as Senior

Storekeeper (SSK) in the year 2003.

The Applicant No 16 was iniﬁially .recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance .Corps (in short AOC), .
Secunderabad and was subsequently posted to the‘
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on

27th July 198l. He was promoted as Senior

Storekeeper (SSK) in the year 2000 and Store

Superintendent (SS) in the year 2005.

The Applicant No.l17 was initially recruited as
Storekeeper (SK) by the Officer In~Charge (in short
01C) Army Ordinance Corps (in short A0C),
Secunderabad and was ‘subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region on 01°*
October 1981. He was promoted as Senior Storekeeper
| {SSK) in the year 2003.

The Applicant No.18 was initially recruited as
Storekeeper (SK) by the Officer In-=Charge (in short
0IC) Army Ordinance Corps (in short A0C),
Secunderabad and was subsequently posted to the
Office of 'the Commandant 222 Advanced Based
"Ordinance Depot (in short ABOD) in NE Region on
20th November 1980. She was promoted as Senior

-

Storekeeper (SSK) in the year 1997 and Stcore

Superintendent (SS) in the year 2004.

The Applicant No. 19 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) . Army Ordinance . Corps (in short AOC),

W%m Gasrasana Shala
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Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based
Ordinance Depot (in short ABOD) in NE Region in

October 1980. He was promoted as Senior Storekeeper

ESSK) in the year 1997 and Store Superintendent
(SS) in the year 2004.
year <vve-.

The Applicant No. 20 was initially recruited as
Storekeeper (SK) by the Officer In-Charge (in short
0IC) Army Ordinance Corps (in short AQC),
Secunderabad and was subsequently posted to the
Office of the Commandant 222 Advanced Based

Ordinance Depot {in short ABOD) in NE Region on 29"

May 1978. He was promoted as Senior Storekeeper

(SSK) in the year 1993 and Store Superintendent
il

(SS) in the year 2004.
year 2004.

Copies of the appointment orders of
some of the Applicants are annexed
herewith and marked as Annexure -~ A

Series.

That your Applicants begs to state that the
Government of India, Ministry of Finance,
Department of Expenditure granted certain
improvements and facilities to the Central
Government Civilian Employees of the Central
Government serving in the States and Union
Territories of North Eastern Region vide Office
Memorandum No.20014/3/83-IV dated 14-12-1983. 1In
clause II of the said Office Memorandum Special
(Duty) Allowance was granted to Central Government
Civilian Employees, who have All 1India Transfer
liability at the rate of Rs.25% of the basic pay
subject to <ceiling of Rs.400/- (Rupees Four

Hundred) per month on posting to any station in the

éﬁz&ﬁzgiykhwvuu%\/éﬂwbﬁwvéamﬁaSkfjdzﬁ
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North Eastern Region. The -relevant portion of the

Office Memorandum dated 14.12.1983 is quoted below:

(iii) Special (Duty) Allowance: -

“Central Government Civilian employee who
have All India Transfer liability will be
granted a Special (Duty) Allowance at the
rate of Rs.25% of basic pay subject to a
ceiling of Rs.400/- (Rupees Four Hundred)
only per month on posting to any station
in the North East Region. Such of these
employees who are exempted from payment of
Income Tax, will however not be eligible
for the Special (Duty) Allowance, Special
(Duty) Allowance will be in addition to
any Special Pay and for allowances already
being drawn subject to the condition that
the total of such Special (Duty) Allowance
plus Special Deputation (Duty) Allowance
will not exceed Rs.400/- (Rupees Four
Hundred) ohly per month. Special Allowance
like Special Compensatory {Remote)
Locality Allo#ance; Construction Allowance
and  Project Allowance and  Project

Allowance will be drawn separately.”

Copy of the extract of Office
Memorandum  dated  14-12-1983 is
annexed herewith and marked as

Annexure-B.

4.5) That the Applicants beg to state that the Govt. of
India, Ministry of Finance, Department of

- Expenditure vide its Office Memorandum No.F.No.1l1l
(2)/97-E-I1 (B) dated 22-07-1998 continued the said
facilities as per recommendation of the Fifth

Central Pay Commission.
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Copy of the Office  Memorandum
No.F.No.11 (2)/97=E~1II (B) dated 22-
07-1998 " is enclosed herewith and

marked as Annexure-C.

4.6 That your Applicants beg to state that the Ministry
of Defence, Govt. of India, with consultation of
Ministry 6f Finance, Deptt. of Expenditure vide
their Office Memorandum No.ll(5)/97/E-II(B) dated
29.05.2002 has adopted following c¢riteria for
eligibility of Special Duty Allowance to the
Central Govt. employees which is reproduced herein

below for kind perusal of this Hon’ble Tribunal:-

“SDA is admissible to the Central Govt
employees who have All India Transfer
Liability on their posting to NE region
from outside the region. No restriction
is made to the effect that ‘the resident |
of NE region shall not be entitled to SDA
when they fulfil the criteria of All
India Transfer Liability and are
transferréd/posted in NE region from

outside the region.”

A copy of letter No.
90237/7521/E1C/ (Legal-C)  dated
04.01.2003 where reference of the
O.M. No. 11(5)/97/E-I1 (B) dated
29.05.2002 has been made - is annexed

herewith and marked as Annexure-D.

4.7 That your Applicants begs to state that they are
saddled with All India Transfer liability and in
terms of their offer of appointment and with the
said liabilities they have accepted for All India
Transfer liability aé | per their appointment

~ letters. The Applicants have got their promotions

77 Reshtumarc. Quureatama, ivgha
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Applicants were initially recruited at

Secunderabad, i.e. the outside the NE Region and
subsequently posted to N. E. Region on different
dates. Therefore, all the Applicants fulfill all
the conditions for payment of Special Duty

Allowance,

That your Applicants beg to state that the office
of the Respondent No.3 vide its letter
No.Pay/34/Confdl/0A  No.19/05 dated 14.08.2007
requested the Respondent No.4 to pay/refund the SDA
arrears to certain employees of 222 ABOD as they
are eligible for payment of SDA in terms of Govt.
of India, Ministry of Finance, Deptt, of
Expenditure O.M. No.11(5)/97=-E=II (B) dated
29.5.2002. By the aforesaid letter it was also
stated that SDA may also be admitted to the
similarly placed non-industrial personnels of 222
ABOD who have fulfilled the criteria laid down in
Ministry of Finance 0.M. dated 29.05.2002,

A copy of letter No. Pay/34/Confdl/OA
'No.19/05 dated 14.08.2007 is annexed

herewith and marked as Annexure-E.

That your Applicants beg to state that in terms of
all the circulars, office memorandums and letters,
as referred above, all the Applicants are entitled

to be paid Special Duty Allowance. The Applicants,

being eligible for payment of Special Duty
Allowance on the strength of letter dated
14.08.2007, have approached the Respondent Authority
for payment of Special Duty Allowance but the same

has been denied to the Applicants by the

Respondents. As such finding no other alternative

your Applicants are compelled to approach this

JﬁzﬁZé%%%ﬁanuZh:—ékuu}zygazua th?ﬂQa
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Hon’ble Tribunal by filing ~YHis  Original

Application for seeking Justice in this matter.

4.10 That your Applicants beg to state that they have
fulfilled all the c¢riteria 1laid down in the
aforesaid circulars/letters, more particularly fhe
'0.M. No. 11(5)/97/E-1I (B) dated 29.05.2002
regarding payment of Special Duty Allowance, hence
the Respondents can not deny the same to the

. Applicant without any justification.

4.11 That it is respectfully stated and submitted that
certain local resident non-industrial personnel of
222 ABOD are getting Special Duty Allowances but
the instant Applicants are deprived of the same

benefit.

4,12 That in view of the aforesaid facts and
circumstances, the Applicants humbly beg to submit
that it is a fit case wherein this Hon’ble Tribunal
may direct the Respondents to grant Special Duty
Allowance to the Applicants for which they are
eligible in terms of the various office memorandums

and circulars.

4.13 That it is respectfully stated that the Applicants
havé a strong prima facie case and the balance of
convenience also 1lies heavily in favour of the
Applicants. In the event no relief is granted, the
same will cause irreparable harm and injury to the

Applicants.

4.14 That your Applicants beg to submit that there is no
other alternative remedy and the remedy sought for

if granted would be just, adequate and proper.

4.15 That this application is filed bona fide and for

. 'the cause of justice.
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:_____ “'Wehiti Bench

5.1 For that, due to the above reasons and facts, which
are narrated in details, the action of the
Respondents in denying the benefit of Special Duty
Allowance to the Applicants is in prima facie

illegal, arbitrary and without justification.

5.2 For that, all the Applicants were recruited in
outside NE Région i.e., by the Officer In~Charge
{in short OIC) Army Ordinance Corps (in short AQC),
Secunderabad and subsequently they were posted to
NE Region from outside the NE Region, thereby
fulfilling the conditions for payment of Special
Duty Allowance. Therefore, the Applicants are
entitled for payment of Special Duty Allowance.

5.3 For that, the Applicanfs are practically having All
India Transfer 1liability and as such they are
legally entitled to draw Special Duty Allowance as
per various office memorandums in this regard.

5.4 For that, the Applicants have got their number of
promotions based on their all India common
Seniority and as such they are legally entitled to
draw Special Duty Allowance as per various office

memorandums in this regard.

5.5 For that, the Govt. of India, Ministry of Finance,
Deptt. of Expenditure vide its O.M. No.11(5)/97/E-
IT (B) dated 29.05.2002 had already made it c¢lear
that there is no restriction that the residents of
NE Region shall not be entitled to SDA when they
fulfill the criteria of All India Transfer
Liability and are transferred/posted in NE' Region
from outside the region. All the Applicants are
saddled with All 1India Transfer ULiability and

" though they belong to NE Region, they were
recruited/appointed outside the NE Region i.e. by
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the Officer In-~Charge (in short OIC) Army Ordinance
Corps (in short AOC), Secunderabad and subsequently
posted in NE Region. Therefore, all the Applicants
are entitled for payment of Special Duty Allowance
in terms of the O.M. No.11(5)/97/E-II (B) dated
29.05.2002.

For that, being a model employer the Réspondent
cannot deny the benefits to the instant Applicants
which have been granted to the other non-industrial
local staffs of 222 ABOD. As such the Respondents
should extend this benefit to the Instant
Applicants.

For that, it is unjust to discriminate among the
employee similarly placed in the same department
and as such the action of the Respondents in not
paying the Special Duty Allowances to the instant

Applicants is bad in law.

For that, in any view of the matter, the action of

the Respondents in not paying the Special Duty

Allowance to the Applicants are not sustainable in

the eye of law.

The Applicants craves leave of this Hon'ble
Tribunal advance further grounds the time of

hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and
efficacious and remedy available to the Applicants
except the invoking the Jjurisdiction of this
Hon’ble  Tribunal under Section 19 of the

Administrative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT:

%m Gosinagana Shrgha
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has not filed any application, writ petition or

That the Applicants furthe

suit in respect of the subject matter of the
instant application before any other court,
authority, nor any such application, writ petition

of suit is pending before any of them.
8. RELIEF PRAYED FOR:

Under the facts and
circumstances, stated above, the
Applicants most respectfully pray
that Your Lordships may be pleased to
admit this application, c¢all for the
records of the case, issue notices to
the Respondents as to why the relief
and reliefsrsought for the Applicants
may not be granted and after hearing
the parties may be pleased to direct
the Respondents to give the following

reliefs.

8.1) That the Hon’ble Tribunal may be
pleased to direct the Respondents to
grant/pay the Special Duty Allowance
to the Applicants.

8.2) To Pass any other relief or
relieves to which the Applicants may
be entitled and as may be deem fit

and proper by the Hon’ble Tribunal.

8.3) To pay the cost of the

application.

9. INTERIM ORDER PRAYED FOR:
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At this stage no interim order 1is prayed for,
if the Hon’ble Tribunal deem fit may pass any order

or orders.
10. APPLICATION IS FILED THROUGH ADVOCATE.

1l. PARTICULARS OF I.P.O.

I.P.O. No. 1= 320y 0434066
Date of Issue :- l?%?&ff—*_
Issued from o Zmu«Liﬁ‘
Payable at 1= Ly

12. LIST OF ENCLOSURES:

As stated in Index.

gkizgéééﬂkwnumhL 'é%au#“ﬁéaqul A;}ﬁ?ﬁ:a



-, N
gy sy fon afqus
Central Aul,.si: siive Tiibar. !

1-v e
b

AITETEY FyTYNYE
Guwaizti Bench

VERIFICATION

I, Shri Rajkumar Gaurasana Singha,
P.N0.6961995, Son of Late Rajkumar Gaurmani
Singha, aged about 49 years working as Store
Superintendent in the Office of the Commandant,
222 Advanced Based Ordinance Depot {(in short
ABOD, C/o 99 APO, do hereby solemnly verify that
I am the Applicant No.l1 of the instant
application and I am authorized by the other

Applicants to sign this verification.

1. That the statements made in paragraph nos.

Zl", L{:Q,Z,J'/Z’,q 7’:,/11,/3’ are true to
my knowledge, those made in Paragraphs Nos.(, 1 )
ZI*LI, 4, 5 4. 6,4.¢ are being matters of

records are true to my information derived
there from which I believe to be true and tbose
made in paragraph 5 are true to my legal advice
and rests are my humble submissions before this
Hon’ble Tribunal. I have not suppressed any
material facts.

And I sign this verification on this the
day of [T 27 5007 at Guwahati.

&ﬂimnmr %&aurmw gl”lﬁct

DECLARANT
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‘Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya
Army Ordnance Corps Records
Post Box NO-3
Trimulgherry Post ~ A wpiiafr dfaaiw |
Secunderabad-500015 SN

)
| At aUYE Tibub.

Cenlia
1 T
29884 /B/SK/222ABOD/UCK/ADM (CIV) 31° July-40 g w5 TANS
Shri Umesh Chandra Kalita GuwamﬂiBmmh“__d
Son of Late Shri Chandra Kalita ‘
Village & Post: Madhukuchi Fx\q

District Kamrup (Assam)

RECRUITMENT: CIVILIANS

1.You have been selected for employment in Army Ordnance
Corps unit 222 ABOD C/O 99 APO as a temporary
Storekeeper in the pay scale of Rs 260-6-290-EB-6~326-8~-
366-EB-8-390~10~400 with effect from joining duty after
receipt of this letter by vyou.

2.The post is purely temporary. Your initial appointment
will be on probation for a period of two years. During
the probationary period if you found unsuitable your
service will be terminated without notice.

3. During the period of employment you will be governed
by:-

(a) Central Civil Services(Ty Service) Rules 1965,
(b)Central civil service (conduct) Rules 1964.

(¢} Central civil services (classification, control and
Appeal)Rules 1965.

{d)Central civil services {leave) Rules 1972.

(e)Your services can be terminated by giving one Month’s
notice from either side or Giving/surrendering pay and
allowances in lieu.

(E)If you are found fit for retention in service after
the of your probationary period and on completion of 3
years of service, you will initially be considered for
quasi permanency subject to the fulfillment of certain
conditions laid down from time to time.

(g)¥You will be subject to all 1India/Field service
liability '

(h)No traveling allowance is admissible for joining the
appointment..

(1)Your appointment is 21.8.1979 provisional subject to
produce the original certificate issued by the
educational Board/University within six months from the
date of your appointment.

(i) On appointment you will be required to complete
certain documents under your signature vide ROI C/3/77.
(K) You whole time will be at the disposal of the
Government and you can not do any other side job.

b e
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(1) Your service will be terminated in case of any
false declaration or suppression of material facts.
{m) Amendments to any of the aforesaid Rules and . orders

- and any £fresh Rules. and orders framed subsequently.

4.In case you are married you will submit a declaration
to the effect that you will have only one 1living
otherwise you will be 1ineligible for appointment.

‘Authority: Army = Headquarters letter  No
87594/8&D/08-8C(i) dt 08 Aug 78 and this officer letter
No-28976/Adm (Civ)dated 24 Aug 78. '

%ﬁﬁqrwneﬁaémﬁmiw ‘ : |
Central LGmiasi.sine 1. ban) Sd/- ?%leg%ble
1. {Amarjit Singh)

17 3 | Colonel
Karyabhari Afsar
QargTet Furgels officer-in~Charge

_ G: w1 Beach
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Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya
: Army Ordnance Corps Records
Post Box NO-3
Trimulgherry Post
Secunderabad-500015 aqﬁq!uﬂaﬂﬁggﬂmim

Cential AGDuulst ative Tiibunal

1. T
29884/B/SK/222ABOD/MB/ADM (CIV) Jan 80
Shri Makhan Borgaohain g #7903
Son of Late Shri Bhadram Borgohain G waheti Sench

Village:Kenduguri, Nagangi, Guwahati-20.

M\

RECRUITMENT: CIVILIANS

1.You have been selected for employment in Army Ordnance
Corps unit 222 ABOD C/0 9% APO as a temporary
Storekeeper in the pay scale of Rs 260-6-290-EB-6-326-8-
366-EB-8-300-10-400 with effect from joining duty after
receipt of this letter by you.

2.The post is purely temporary. Your initial appointment
will be on probation for a period of two years. During
the probationary period if you found unsuitable your
service will be terminated without notice.

3. During the period of employment you will be governed
by:-

(a)Central Civil Services (Ty Service) Rules 1965.
(b)Central civil service (conduct) Rules 1964.

(¢} Central civil services (classification, control and
Appeal)Rules 1965.

{d)Central civil services (leave) Rules 1972.

(e} Your services can be terminated by giving one Month’s
notice from either side or Giving/surrendering pay and
allowances in lieu.

{fYIf you are found fit for retention in service after
the of your probationary period and on completion of 3
vears of service, you will initially be considered for
quasi permanency subject to the fulfillment of certain
conditiong laid down from time to time. ,

(g)You will be subject to all India/Field service
liability :

(h)No traveling allowance is admissible for joining the
appointment.

(i)Your appointment is 21.8.1979 provisional subject to
produce the original certificate issued by the
educational Board/University within six months from the
date of your appointment.

(j} On appointment you will be required to complete
certain documents under your signature vide ROI C/3/77.
(K) You whole time will be at the disposal of the
Government and you can not do any other side job.

Al b
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(1) Your service will be terminated in case of any
false declaration or suppression of material facts.

(m) Amendments to any of the aforesaid Rules and orders
and any £resh Rules and orders framed subsequently.

4.In case you are married you will submit a declaration
to the effect that you will have only one 1living
otherwise you will be ineligible for appointment.

Authority: Army Headquarters . letter No
68181 /REL/Org 4{Civ) (b) dated 04 Nov 80 and this officer
letter No-28976/Acdm(Civ)dated 21 Nov 80.

S e e
C:':E'E:‘ Auﬁln.as\.a‘ti‘!.'c T xbuual Sd/_ Illegible
_ (AM Bhattacharya)
175 Brig
‘ Karyabhari Afsar
qati{’fﬁ ;“;::1:‘ Officer~in~Charge
Lw Goowes L0 RS

S,
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Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya
Army Ordnance Corps Records
Post Box NO-3
Trimulgherry Post

- AT ——————
Secunderabad-500015 WA L ST
Conna “llasiave L.,
29884/B/SK/AD/222ABOD/ADM (CIV) Aug-79
Shri Arabindra Das (Schedule Caste) AIeTEt srrysty
Son Shri Lakhim Das L vuwehid EBench
Village & Mazgaon Post North Gauhati Distriect

Kamrup (Assam)

RECRUITMENT: CIVILIANS

1.You have been selected for employment in Army Ordnance
Corps unit 222 ABOD C/099 APO as a temporary Storekeeper
in the pay scale of Rs 260-6-290-EB-6-326-8-366-EB-8-
390-10-400 with effect from joining duty after receipt
of this letter by you.

2.The post is purely temporary. Your initial appointment
will be on probation for a period of two years. During
the probationary period if you found unsuitable your
service will be terminated without notice.

3. During the period of employment you will be governed
by: -~

(a)Central Civil Services (Ty Service) Rules 1965.
(b)Central civil service (conduct) Rules 1964.

{(c) Central civil services (classification, control and
Appeal)Rules 1965.

{(d)Central civil services {leave) Rules 1972.

(e)Your services can be terminated by giving one Month's
notice from either side or Giving/surrendering pay and
allowances in lieu.

(E)If you are found fit for retention in service after
the of your probationary period and on completion of 3
years of service, you will initially be considered for
quasi permanency subject to the fulfillment of certain
conditions laid down from time to time.

{(g)You will be subject to all 1India/Field service
liability

(h)Neo traveling allowance is admissible for joining the
appointment.

(i) Your appointment is 21.8.1979 provisional subject to
produce the original certificate issued by the
educational Board/University within six months from the
date of your appointment.

(i) On appointment you will be required to complete
certain documents under your signature vide ROI C/3/77.
(K) You whole time will be at the disposal of the
Government and you can not do any other side job.

M bkt
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(1) Your service will be terminated in case of any
false declaration or suppression of material facts.

{(m) Amendments to any of the aforesaid Rules and orders
and any fresh Rules and orders framed = subsequently.

4.In case you are marriéd you will submit a declaration
to the effect that you will have only one 1living

otherwise you will be ineligible for appointment. -

Authority: Army Headquarters letter No
87594/5&4D/08-8C (i) dt 08 2Aug 78 and this officer letter
No-28976/Adm(Civ)dated 24 Aug 78.

Fty sar b atuzlw
| Ceotral Acmusiauve Tobuncl sd/- Illegible
19 5, (DD Oberoi)
S Colonel
ﬂaiﬂ?ﬁ 277913 Karyabhari Afsar
L L w. ¢ Bench Officer~in~Charge
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some tlme. The Govt, had appoiried a camnittee
urder the Chairmanship of Secretary, Department of per-
- sonnel and lﬁmmwtrative Reforms, to review the
{ e * 0 b ¢ 0 .2
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1
i
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existing allow(nces dnd facilities admis ble
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to the vanious catagoriea, bfacivilian Cuntral
. é; ‘

Gov t, Employees serving in tnis Egion and to

suggest suitable emprovement. The recommend a-

~tions of the committep have been corefully considredd

by the Govt. ard the president i5 now pleased

to decide as follows;

r

(i) Tenure of posting/deputations

There will be a fided tenure of posting
of 3 years at a tiﬁe for officers with service
of 10 years or less and of 2 years at the time
for officers with more ; Fhag 10 yrs. of service.
periods of_lgave, traiﬁlhg, etc. In cases of
15 days per year will be exaluaed.in counting the
tenure mriod of 2/3 yearw. o££icers, on completion
of the fixed tenure of aervice mentioned aboe,

may be considcrcd for postlng to station of their

choice as far as pousibl
The period of d eputaetion of the central

Govt. employ es to the states/union Territories of the

North Eastern Region will generally be for 3 ycars

g.o.o.s‘3
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which can be extended in exceotional cases in
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of pubkic.services as well as when

.

when the employeem concerned iu Prepared to stay
longs, The admiss1b]e deputation allownnc:.s will
also be cqntlnue and b paid during the period

of doputatlon of extended.

. 4

'-J\f:? !
D) Weightage for Central deput< twn/training
BT T “ m* .
abroad and soecial mention in canfidentiwl

\ records,
N ———

Statisfactory performances of duLies for the

a4

pr“scribed Lenure 1n the N;rth Eautcrn shall

S RPN 1 ";ﬁh st ‘ﬁp IR ar
bc: givcn ‘due! iec:g:gnition in the cas of eligible

Ta ] s - :

:-: ey RN j")ﬂ“v 2 . :

,u : :
: officerF 1n thOs ‘
N v

{a) Fromotion in cadre PO,
(b) .. Deputation tu central tenure posts, ~nd
fc) Courses of training abroad,

The general requirement of at least three

yirars scervices in a codre o5t between two Central
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tenure deoutatzon may bexelenad to two years in

w s f&‘

deserving cases of metitotrious x servico in the

North East,

P speciflc entry ahall be made in cB

i

of all empLOyees who- rendnrcd a full tenure of

FORSI N ,".,'1

rn’ Rn.gion to thaot effect.

VR A

L
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iii)y Special [puty) alloancess

Cecntral Got. civilian employees who have

-t

4Hll 1India +ra$fer liabillty will be granted a

) m.vl

' special eiuty) allomahce at thexﬁte of 25 per cent:

of basc pay subject to a ceiling of RS, 400/~ per

—ti

: A““"mijnth on pogtlngto any station in tie North naatern

e N T =
Region. s,uch ofthoee employees who are exccmpt

— / Vi A

from payment of incame tax will however not
(

eligible for this special Unuty) Albowances,

sgec1al [Duty) ; llowances w111 be in additlon to

2 <

any special pay and/or deputat;on ({duty) allowances
already bing drawn subject o the condition that the

. total of such bpccial (Duty) allowances like

special compensatory ﬁiemoto Locality) Allowances

.Q.O‘..S

L USSR
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projcct Allowances
w1ll be drawn squrately. ?;é

_Epcial Compensatory hllowances

Assam anJ Meghalaza.'

.—.—-—..,-—-—s._.—a__* TN

The rate of the allowancc, will be 5% of -

sub;ect to a mlnimum of Rs.;O/~ pein,

.admissiblo to all emoloyecs without XY any pay

with effect from 1.7

O
. ////
) \/iv)
~Lb ‘\‘,
basic pay
limit,
2.
2 -(‘
1
)

The above allowances will be admissible

“

Manipur |

»82 in the case of Assam,

The rates of allq’ances will be as follows

for the whokaqf Manipur

.

#ﬁ 51

Pay Upto Rs.2 0/-

pay ubto Rs. 20/-

RS «40 DPoMe

Rs.15%4 of basic pay

Subject to maximum of

RS.]_SO/- PeMmy,

0000‘006
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‘Theirates if the‘él7 ance will bo
x&m%xsxbimx as fallowa~~ '
;u;;".. (
¢ R
a) *Difficult ar0a - 25% of pay subject
:4} < . é_ . L ﬂ' to a mindimum of
4 i, g ' ' L
. 5 T 50/- and a maximum
ce "': .
* v ; ’

'Othcr areas-«"t"

x.ls/ of basic pay

usubject to a maximum

T 0‘f RS.lSO/-' pomo~

Tmre;will be’ no change in the cxiating rates

of spe01nl compenoatary alloanceb admiSsible in

Arunachal Drudeah N(galanand and Mizoram amd the

P '.i

existing rate of Disturbance allowances admis 1ble

T in SPeclfled areas of Mizoram.
v) qiavelllng allowances on first appointment
. ) i ". - -.(‘af- :.'l'lvoit :
- ﬂ . “ . ‘- - _.:',4,« PR

The relafati
that the e1x$utlng alloance is not admissible for

...0.0.7
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on of the Present .rules (BRr- -103)
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_ journeys enlisted 'connectian with intitial S -
t’ . ‘ i bl -‘ “"’ . . ’..I ' ’ "v ' “
' . appointment, in case of journeys for Inititel y

! . _5P901ntmunt to a post in'thelNorth nqthrn chlgn Oy

for travilling alloances 1iunited to by bus |
fare/sccond closs rail faré for road/mailing

in case of first 400 Kns., for the govte.

I servent himagolf wilill be nvrilable.

’ [vi) Travelling allamanch Vfor hourney on
T , R _ SRt .
‘ transfer. . oo v
‘ _ In relaxation of orders below SR- 11, on 'b
E '...k :
transfer to a statioh in. the"North~antern Regian, i
T s

"

the family £ the .Govt. Servantdoes not atcompany

him, the Governmeniservant will be peid trovelling ;

5 s allowances on tour for self: only for transit period :

. ' ‘b '

ko Join the post and will be permltted to carry

LR DU

personnel effects upto 1/3 of his entitlement

e o

at covt, cost or have a, ,equivalent of carryiug
» \
1/3rd or hlS entitlement of the Giffe ronte in
“! | weight of the peraonnel effectr | actuglly
carrying ~nd 1/3rd of his cntitlement as the cese
may be in liue of the cost of trepnanortation of
! baggage. | Tn casc the family accomwanies the

b ' . : '

'. . . ) . ...".'8.
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: L o ,
Govt. servant; qn transﬁcr,mth cht. serv'nt\wiLl be
IR AR X % 1 Eyﬁﬁ SR P SR N ,

“

,entitled o' the existlng admissible troave lling ’

RIS T q:, -"n v-‘i 'g«‘@vﬂ.

'alloences including the costrof éransoa.tation

l ) .

as cha orges of the admissible welght of the boggage

ﬁctu 1ly c*rrledv “Fhe above)prov1sions w1ll also
- et B 4 .'.,--., ';,M ’”,‘ }1 .N o dw S

apply forthe return Journey.on transfet. bwck from
~ : BERR AR CI R 2

the' NOLth Eastern Region;w

! : : .‘,,, ’

C(vii) Road millage for transoortation of
s ! N
oenssnel effects” ﬁ: ' N

In the relaxation‘of ordero below SR 1ie

)e- o b P i sESakye HM%”{ v,
fon@transpoxatlan of tge personnel cffects on
P EA =il ,43,-‘ :.-’.?‘3"“ '.w4{! ‘\,;w._.
fransfer between two differgnt stations in the
C o N";; o 42,":"'.& " w;q i
Nor}h nastern Regiog. hnggruratc of allaences
N ’* s lf

[l Vo

admissible Eor«tra n 'A .class cities!i
( " (‘"’a 57 g i 1': ' ' . ‘, '
subject ‘to the actua -eXpengiture inqurred by thes
;1 .o :-. ﬁ, ,]( ‘}v"”*“’?t& : ‘,"(L"“'.w ‘ ..‘{ :
Govt. servant willnbeqadmissible._; w e
CU e e T T
: v - : R -, Moo el
it":. .v'.. gv zg '-“ s -\{:E N ““ 1:
(viii)' Jolnlng time withﬁleave: . Y
. . i ‘w}%, ih,;;}ﬁ!: '

In the case of.qut.:servnntn xR procadding
on leave Br from a place of posting in North Egstern

Region, the period of travelling excess of two days

v

’ ®«‘preave
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3 h'v L !
i&;f from the station of posting > outside thot h R
e . %’§l, v ,;ﬁ‘s@g‘; ﬁgrﬁ”» RN
T reglon will be trcated as joining time © The
outside S f will be od mi'sible on
return from leave, I
| b 11
! :‘H
(ix) Leave travel concesoion
K SRR J R
A. GOVto 3
behind at the old duty. s, ther selected -
b .,gv_;gigpm -r'?' '
place of res L
consession of Journey to ".hor?% town once 1n a
& block&period of 2 year ' i ’lieu thereof
'-'; facility of travel £or_himse1£ once & year from
S the statlon of?postingin ey hgrth eastern region
uoo tprgn 4
to his-home town or place where the family is
. EAE Lo ,
B réoldlng and in : 4€Jf K \
o SRLA } ‘
fama.ly (restricted ﬁjo-t:’h'is o and” two e
D LI S B
SR dependee children only);alsqg.m to travel once o
T4 . - . . c e .
e o i ,. gw, i . Foh
a year t:o . ' employeve at thc station
' M
of posting in-the north eastern region, In case
the | i

the ‘cost of travel for the initial stage
{400 Kms will not be Borne by the officer.,

i
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tﬁ'abOVé and Lheirmfamrlies?
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4.

,

) g : EECR -
officers drawing pay:of Re.2250/~ or
REAL e ~=%.\n FUTAARR

1y spouse Card” tmo'
s .' ',Q!;‘ PR t'«fyf-@&ﬁ- O (* g ",':‘ oyt

dependcnt children (to‘§18 yes; for’ boy“ ~and 24 yBS .

for girls) w1ll be allowcd are travel between

l \

anhal/&alchar/ngertela and Calcutta and vice-

SRR 2 rhe T
versa, while periormlnqujourneys mentlona in the :

" . ”1 ;’ -' ‘x"g;ﬁ)v Jp . &%?}3 : "‘ .
proceeding paragrahh g* G

o
[xy Chlldren Bducation
Subs idy) v ?"

Where the children do not accompany the
' ":»?
Govt. serva nt to the North Eastern Region, Ohxldxen '
ﬁ~}'¢g‘}§:‘r§§'ﬁxﬂ§‘z' o : '
Bducation,nllowences uptd. class XII will be } .

! R
edmissible 1h respoct_o'

'children studying at the

1aet station'ef poetinglefsthe employee concerned
of any other etntidéggérﬂ ;gé:chi]dren rcside without
any restrictlon of pay drawn by the Govt, servant.
1 chiLdren stndylng ;éj?eﬁéele are put in- hostels
at the last station of postinéhor any other

wh Al

station, the Govt. servant;scrvant Poncnrnod willl

be given hostel subsidy without other restrictiosus.

e

2. The abovc orders txcept xhe in sub para (iv)

will also be mutatis mutandis apply to Central Govt,

@, /;nuces. posted to Andamdn and Nicubar ISlando.
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three years upto 31xt Oct.1986,

4, ALl existing SpCCJ.P].

.l
ties and concessions extended by an

L i §
orders by the Ministrie

‘~ ! ﬁ'“ g
central govt, to their=

w_.",’,»,: e a W \-n__'-'—— % t.d? 4"‘-16‘
B Wl b S bunel
) R CRE ‘g‘ A ot _u,\t? T

ALl L

17

A smradls
Wi "\' Bench

it aLlcwance, fwcili-.
Y special
a/hepartments of the

pwn edr?ployees in the

North Eastern Region will be wi théran

of effect of the erera cont

memorandum,

vlgr"‘
éx’

5. ', separate orde:.s wil}& ba :Lssauu

other Lecorrmendation? of "'t hegidbmnit tee
. - ;;'." .

6.

Audit. & Accounts Deptt. are concerned

1%éue

Auditor General of India.

(s.C, Mahalik)

from the date

oined in thig office

d in reopeut of

In so f«r as persons Serving in the India

these orders

after. consult-ation with Comptroller and

Jt. Secy., to the Govt.of 1rdia
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Governmont of indin = e s
- Mintatry ol Financo . s N A %g{ "4
ISR Depaimnnt of Fxpamtfilinn ¢ - LT N s T gy,
» L Ty i
o
1. %9 - Naw Delhi, Diated July 22,1990, ‘ w '3'
o OFFICE MEMORAHDUM -y (3 {
| OFFICE ha ANNEXURE-- C ;
2 Sublect: Allornncés and Special Facilities lor Civiiin Employaes of the Contral Governmant serving in tha Stetes .
R f : oy
A and Union Teratories of the North-Enstarn Heglon and in theAndaman & Nicobar nnd Lakshadweep Groups

of Ishnds ~- Rucommendations of tha Fitth Ceatial Pay Commission.

- With o view to sttracting and iatalning coimpatant officarn for sorvice In tha Morth-Enstemm faglon, commprlsing
L the tentitorias of Arunachal Piadash, Assam, Manipu, Meghalayn, Mizoram, Nagalnd and Tripura, ordars were
+ Issued In this Minlstry's O.M. No. 20014/3/83-E.IV duled Docamber 14, 1963 extsnding cotlain allowaticos arxd
i othor facilities to the Civilian Cential Government enyployeos serving In this teglon. Intnuns of paragraph 2 therael,
 >these ordats athor than those conlalnod iy patageaph 1{iv) ibkl. wato also 1o apply mutatis mutandis 1o tha Civitian

LI 1% Conleal Goveximant emyployeas pontad 1o tha Anduiman & Micobar Ialands. Thoro ware further axtended 1o tha
ﬂ, “ a(\:ﬂan\ml Govermunt amployaas posted to the Lokahndvioap lolands i this Ministry's O.M. of aven number dnted
i

“March 30, 1934, Tha allowances and facllities woro fuither liberalised In this Ministry's O.M. No. 2001 4/16/80G/E I/
40 B} dated Qecainbor 1, 1988 and wete als

so extendud to the Contral Qovernment employoas posted to he Noith
*+ Enslam Countil when stationad in tho Morth-Easteim Heglon,

Inthe nllowaneas and tacilitioa adintsaible to the Cential Govermmant omployans, Including Olticars of the Al lndln v
Servicas, posted In the Month-Eastern Ragion. They have hither recenimendad that thesa tuny also b oxtandad to
the Central Government employees, Including Olficers ol the All india Services, posted tn Sikkim, Tha

recommendalins ol the Commission have been considered Ly the Govarmment and tha P
lo dncide. as fallows..... . .

l ; 2. Tha Filth Contrnl Pay Corminlasion have madn cartaln tocommandationa stgnsting fuither lnprovamants
'
|
!

tosident Is nows pleased
Lomedt

‘ : (I) Tonumm of pos({,;‘g‘/quulnllmi

‘ The provisions in tegard 1o tanure of posting/deputation contained in this Ministry'a O M. No. 20014/3/93-

E.IV dved December 14, 1983, rend with O.M. No. 20014/16/80-£ IVIE (1) dated Decembar 1, 1888,
shall continue 1o be applicable,

(i) Weightago for Canleal Doputations/Tralning Abroad and Speclal Mentlon In Confidentinl Racords
The prowisions contained inthis Ministiy's O M. No 200142383V dated Docomber 14,1983, read withQ .M.
.- No. 20014/16/86-E.IV/E.II(B) daled December 1, 1988, shall continua to be applicabla.

\\“(nu)"s‘;aoélal'(ulxt)i,i Alloviancs it

Centrid Goveriiment Civilinh employes Eaving an Al India Transler Liabilityhand posted 1o the specified

o Territeries in the Noith-Enstern Region shialt ba granled ihe Bpaztal [July) Allowance af the rate of 12.5 par
i rent of their basic pay as piascribad i this Finistry's O.M, Mo. 20014/16/80-E IVIE. (D) doted Deacntnber 1,
- 1988, but without any cailing an lts.quantumm, In other words, the.celling of M= 1,000 pof month curtantly in
“oree dhall no longer be dpplicable and tho condition that the agyragale of the Speclal {Duty} Allowance plua
Special Pay/eputation (Duty) Allovianca, if any, will nol exceéd Rs 1,000 por month shall also be dispensed

~wilh. Cther terms and condilions governing the grant of this Allowance shull, however, continue 1o ba
applicible. : '

Ini (eifies of ihe orders contained in this Ministry's O M. No. 20022/2/88-E 11(8) dated May 24, 1289, Central

. Government Civilian amployees having an “All bndin Transtar Linbllity" aned posted to satve Ih the Andaman

- .- & Nicchar and Lakshadweep. Groups ol tslands are presently entitied to nn Island Speclal Allowance sl
“ . varyingrales in licu ol the Spectal [Duty} Allowance adimissitila In tha Nonh-Enstorn Heglon. This Allowance
shall continue lo Le adinissibla to the specified rotlegory of Centrat Goverinent employees ot tho same

\ tales ms prescribed for the dillerent specitind nreas i the © M. dalad May 24,1908, byt without any celling
“onits quantum. This Allownnco's

: _ 0 shall nlso heneeforth batermed na tslond Special (Duty) Alownnca, Separata
ordursiningard 1o this Allowarnice have been Isaued In this Minisiry's O.M. No. 12(1)/88-E.11(B) daled July
17, 1048, '

i Allention is also invited in this connnetion 1o the clarilicatory orders contained in this Ministry’s Q.M. No.
; Q)G EIB) dated January 12, 1996, which sha!l comtinua to ba npplicable not only in tespect of the

Central Governmant employens posted 1o serva in the Fodh-Eastern Region but also 1o those posted 1o
-serve in the Andaman & Nicobar and Lekshadweep Groups of Islands.
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SCihrs in regiud Vo:raviaion’ of ha tates of virlous Sl Cutnponsatory Allbwancos, st ch a3 flumole

"ulg.. which ara location-specific, have aither baon seponutaly lasued or arejunder dasy

'{f"‘: Hv) Travolling Allowanco on Flrst Appolutiment
8 45 ITha existing concessions as provided nthis M

'
i
Al

iy
; h(vl

% (b) in |ieuihzet'eot, the govemmenl servant can avail of the faciity for hirpseli/hetsell tqtmimLQn_c,e.n year

{

.. -t T ot - R
e . b ~ Byl -ﬁﬂ U -f‘; .,
R 3 —t— e O C ¢ IS &)
4 R , 2 . Cullal .ﬁuwlu‘-s“.auvc -
) ] e »
%ieclal- Componsalory, Allownnces S " a

o

Loénlily f\libwunt‘cj{ﬂu«'] Climntg Allowince, Trbal Arag A0 mnee, Cormponita il Comp"omm!oiy‘A‘!mw'oncu,
o bagsed on the
e

_ Haly A paygRasec
Gusernmont declsions on the récommendatians ol tha Filth Cundral Pay Cdnunlssiyn ﬁ‘mﬁi U'lb’*ﬁﬁﬁﬁi

‘toeslitios in'the North-Eastern Region, Andaman & Nizcbar islanda and Lokshadwaeep lslands, dupondmg"""%

e ‘
'ﬁf “on he area(s) of thuir posting and subjoect 1o ihe obsersance of the terms and condilions specilled thetein.
PR, it - Such ol thoso employves who ate. entitled to the Sperial |Duly) Allowanca ot tho lsland lSpccia\, Duly)

e Allaaunga, ahall alao Lo ontitlod, I oddition, 1o the Spedial Compansnloty Allowanco(s) as adrplasiblo lo

~-tham In terma of thesa sepaiate ordara. Lottt S e

Contral Govarnmant oimployaus-entitled to Spaclal Cotnpansntory Allownncen, sepatala ordars in respuct of

41‘,)'!;? Vol

'\ “whizh are yol 1o ba Issued, whi continuo 1o drow such alloviancug nl the axisting rales with rolorance tujihe

'neonal’ pay which they would have diawn In the applicablo pro-tovised rcalus ol pay but for the Introduction
of 1ha corrasponding revised ecalas il the rovised ordors aro lasuad on the basls of the mpoqpmonda“ons ol .,

’
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opplicablo. - . cio e
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- onTransler; Joining Time with Leave . i N
."Tha existing provisions as contained in this Ministry's O.M. No: 2001 4/3/83-E.\V dated Dacember 14, 16083

S o Y qpee e d Yea

- 'shall continye o be applicable.
N I e R PN Nl S o . e
(L}

li)héh\ie Tt;’i\}ﬁl" G'onc'eSS‘von“.' v _ ‘ ' )
Intérms of the exisling provisions as containedin ihis Ministry’'s O.M. No. 20014/3/83-E.IV daled December .
:14, 1983, the lollowing optichgare-available to a'government servant who leaves his lamily behind at the old

‘headtuatiers or another selected place of residence, and who has not 9vailed of transler

.
PRI

RO

i1 "(2) ‘the government 'servant Gan avail of the leave travél concession or journey 10, the Horme Town once in

%7 & block period of lwo years under the normal Leave Travel Concession Rulas; “¥: ISR
ot - P RN . ,,Y ' ‘S . L oR AT IS ‘ﬁvd‘u i“wf‘,é,i u;'\\!'ﬁ:.')* Lo
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- frotn the station of posting 1o 1he Home Town or the place where the family is gégidlg‘g _.a’qt_i: lér’ the family
o [restiicted only o the spouse and two dependent children of age up to 18 years in tespect of sons and
.-.%.: ‘up lo 24 years In respact of daughlers} also lo travel once a year lo visit lher’govetntnglggﬁa_ql_a_l‘u_g;w

" stalion o] posling-2.~ - "

" Tlese special provisions shall continue to be applicable.

D In-addition, Central Government employees and their families posted in these lerritotles shall be entilled to - ¢/
*. - avail of tha Leave Travel Concession, in emergencies, on iwo additional occasions during their entire service

i. . camget This shall be lermed as. "Emergency Passage Concassion”-and Is intended o ansble the Canlral
Gowernment employees and/or their families [spouse and two dependent childran] to travel either lo the
home town or the statlon of posling in an emergency. This shall be over and ab.pvh.l“h’é ,ﬁofma} entittements
" ¢f the employees interms ot thea O.M. dated December 14, 1883, and the two additiohal passages under the
Emergency Passage Concesslon shall be availed of by the entitled mo
upder lhe;no’yrhpl Leave Travel Concassion Rules.

7 FUher i modilicalion of the orders contained in this Min

* dependant'children {up o 18 years i respect of sons and up lo 24 years In tesp

)Ttw‘c‘\\llng Allowanco torJoum.o'y's on Transfer; Rond Mlloago10rTmnapothl!qn o! Poraonqlt‘:llocln )

itavelling allowance
) - t e
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de and tlass of \iavel as adinissible, .f;?g};‘

istry's O.M. No. 20014/16/86-E.IV/E.I(B) dated )

“'December 1;1988, Olficer's diawing pay of As 13,500 aind sbove and their lamilies, f.e. spouse and Iwo y¢

act of daughters] will be

- poanilted to Wavel by air on Leave Travel Concession belween Ag:mala:’MlawVimphaVUlabmiISilclmr g \
- -lhe Ndfl!\'Ea-sl--a'gl\d ‘Coiculta. and Moo .verse: belwéen Poil’ Bialr In the Andaman & Nicobar Islands and ;=

X Ca!cul\n/Madrai;‘ and vica.varsa; and belwean Kavaraltl In the Lakshadwaap Islands and Cochin and vicel C

 allawances. These ordars shail apply 1o tha eligiblo Central Govatnmert mn|)\dyeossposLﬁH“‘fi"f!’\‘é";sf%e‘dmvm! J o
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“ _‘ii\e Fitth Ceriten] Pay Cotnisslon and the Govarnment duclolons thereon. w ., i Ve i 78 FRUPI IR
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Inistry's 0.1, No, 20014/3/83-E.IV daled Docembar 44,1003 ;‘f&fj'i

E- and turthor baralinad in O.M, No. 20014/10/80-EIV/E.NI(8) datad December 1, 1988, shall continua to be .
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LY (/iki) (hildron Educatlon Alovianco and Hostel Subsidy ? - i ‘f T af‘«?"{lh i
J v, Ther ezisling provisions as contained in this Minictry's O PR }""U g I‘V\’c}ﬁh}dl(ﬁnmﬂ{ e b 1y ;
‘ ot stillcontinue to be applicable. The raies of Children Edudgation /\Ib\v.mcu and Hostel Subnidy baving been 1
y CH T reined o the Department of Personnel & Trainioy O.M fllo, )\0171111), Eutl (Allivanices) { e June V) ‘
' 128948, the Allowance and Subsidy shall be poayasla at llLu revi 1c_d,|nou\hl) rates 8 ol Ru Y and e 309 ;
L . !

respeclively per child. y

q 11eT: 2t =i 7ot

(ix) Nuicntion of Government Acconunodntion at the Lash St m.‘_, 1"’{’:&31":M130!)Ch o '
Tha: lacilily of tetention of Governiment acconmodation at the last station of postit s al Governenent
T . eisploynas posted o the spacitind tarritotins and vihose lomilies continua to stay al ||m| stntion da nvailnhla
. Inferms ol the orders contained In tho erstwhile linisiry ol Works & Flousing O.M. No. 12034/24/17-Vol, VI -
dded February 12, 1984, as amended lrom time lo tima, This facilily shall continue 1o be availablo 10 the
chwble Central Governimenl employees posted in the North-Easteryy Region, Andaman & Nicober Islands
114 Lakshodweep Islands. In paial modilication of these orders, Licence Fec lor the accotrinodalion so
" e tined will be recoverable at the applicable normal roles in cases whete lhe accommodation is below the
type 10 whsch |hc employee is enlitled 1o and at ons and a hall limes the applicable nomml roles in cases

“The orders coniained in this Ministry's Q.M. No. 11016/1/E.11(B)/84 tated March 29, 1984, and exlended in
|hs Mmushys O M No. 20014/16/8€-E. |V/E II(B) caled Decembter 1 11980, shall conhnuo lo be apphcnhlc :

‘~-.‘ v'l

H’(x:) Retention of Telephone Facility at the Last Station of Posting® ~ = ol it "-'»'w’ ;
1 As provided in this Ministry's O.M. No. 20014/16/86-€.IV/E.1I(B) daled Decermber 1; 1968, Cential Governent
“ employees who are eligible for residential telephones may be permiiled o retain their residential telephone
e eltheir lasi station of posling, provnded the rental'and altother chargus are pad by the concemod employee
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Families and the seligible dependants of Cenlial Government empluyees who slay behmd al the previcus
*slutions ol.posling on the employess being posted lo the specitied terriloties shall continue o be cligible to
.udll of CGHS facilities al stations where such facilities are 2. 2 Iakle. Detniled ordets in this tegald will e
Jsaued by lhe Murn..lly of Heallh & Family Wellare. . '

3, The P:esidcnl Is @lso pleased 1o ducide thot thess orders, In so lur o5 lhuy telole lo the Centrnl Govetninert
. elployaes POJG(J In the North-Easlarn Raglon, shall alsd be. appllcublo inultaltis mulandis lo the Clvilmn Control
fGovemmem employees |ncludlng Olhcers ol lhe All India Se ices, porlgd lo Sikkim, oy il

{30
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. , oo RN (N.SUNDEHHAJAN)
oo T Joinl Secietary lo the Governmient of India

All Ministries/Department ol the Government ol India (As per sl‘andald Disuibution List) -« )
‘Cépy [with usual number of 'spare copies) feivarded 1o CEAG, UPSC, elc. |As per standurd Endorsement List|
Copy also fonwvarded to Clnel Secretary, Andaman & Nicobar Islands und Adininistialor, Lakshadweep
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Tele :-23019376 Dte Gen Pers/EIC (Legal)
Military Engineering Service
Engineering in Chief’s Branch
Army Headquarters
Kashmir House
DHQ PO New Delhi-110011
No.90237/752/EIC (Legal-C) 04 June 2003

CE Eastern Command
Kolkata-21.

DISPOSAL OF ALL COURT CASES ON PAYMENT
OF SDA TO MES EMPLOYEES

1. Reference this HQ letter of even number dated 24
Feb 2003.

2. We had vide our above mentioned letter forwarded
copies of four MOD letters No.PC-90237/7521/EIC (Legal-
C)/89-1c/D (Civ-1)/2003 dated 21 Feb 2003 containing MOD
decision regarding grant of SDA to applicants of OA
No.238/2000 filed by Shri PM Kittan and two others in
CAT Guwahati. The decision of MOD in the ibid case
arrived in consultation with Ministry of Finance will
apply to all cases relating to grant of SDA. It is,
accordingly advised that eligibility of all individuals
including applicants of the wvarious Court/CAT cases on
SDA filed in different CATs / higher Courts may be
examined based on the following criteria as reproduced
from Min. of Finance (D/Exp.) OM No.ll (5)/97/e~ii (b)
dated 29 May 02 (copy enclosed) :-

“SDA 1s admissible to the Central Govt.
employees who have All India Transfer Liability
on their posting to NE region from outside the
region. No restriction is made to the effect
that residents of NE region shall not be
entitled SDA when they fulfill the criteria of
All India Transfer Liability and are
transferred /posted to NE region from outside
the region.”

3. The Ministry of Finance vide Para 2 of their OM
No.11 (5)/97-E-11 (B) dated 29 May 2002 referred above
has «clarified the «concept of all 1India Transfer

- Liability.

Particular attention may be given to this para 2 of
Ministry of Finance OM  ibid while deciding the
eligibility of appointments for grant of SDA. Going by

Dwﬁm
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the stipulations laid down in ibid para 2, the following
categories of MES employees are covered by the criteria
of all 1India Transfer Liability and hence may be
considered for grant of SDA.

(a) Basic Subordinate Categories — Erstwhile Supdt. Gdel (now re-designated
JE Supvr B/S I, D’Man Gde I and Assts.

(b) Officers -AllGp. ‘B’ & Gp. ‘A’

4. For deciding the eligibility of the applicants of
various Court/CAT cases, data may be compiled at your HQ
separately for each OA as per format enclosed as
Apprx.‘A’to this 1letter. Proof for deciding the
eligibility will comprise the following :-

(a) Copies of orders regarding recruitment or
promotion to one of the grades mentioned at
Para 3(a) and (b) above and the relevant Part
I1 order regarding assumption of an appointment
in that grade.

(b) Copies of orders posting the eligible Officer
to an Unit Establishment in North East and the
relevant TOS Part II Order issued by the
receiving unit,

5. Attend identifying the applicants found eligible
for grant of SDA, their cases accompanied with proofs as
indicated at Para : (a) & (b) above, should be sent to
concerned Audit Office for making the payment in case of
Court Judgments, sanction of competent authority for
incurring charged expenditure would be required. It is
possible that out of the applicants found eligible for
grant of SDA, some might have already been paid the SDA
for some time but the same was stopped afterwards. In
case of such employees the payment should continue from
the date it was stopped till the period they continued
to be posted in North Eastern Region.

6. In case of applicants of CAT/Court cases are found
ineligible for payment of SDA, necessary Speaking Orders
be issued to them.

7. You are requested to forward a completion report
from each OA by 30 July 03.
sd/-

(Mam Raj)

~

x% SA0
. Offg SOL (Legal)
y&#}ﬂﬁéééxlﬂatkgv For E-in-C
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Encls: Above

Copy to :-

Shillong Zone
CGDA (AT)

for info and necessary action

for info and necessary action.

You are directed to issue

necessary instructions to your

subordinate Offices in this
~ forward a copy for our

information and record.

Goweap g
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No. PC-90237/752V/EIC(Legal-C)i89-LT/D(Civ-1)/2003 dated 21 Feb 2003 containing
MOD decision regarding grant of SDA (o applicants of OA No. 238/2000 fited by Shri-
P Kittan and two others in CAT Guwahati. The decision of MO o the ibid case
arrved e consultation with Ministry of Finance will apply  to all casesrelating (o grant
of SDA. s, accordimgly advised that chgibility of sl individuals inclugding applicants
of the various Comt/CAT cases on SDA - Giled i dilferent CAFs/npier Comts may be
examined Lased on Uic foltowing criteria as reproduced from Min of Finance (D/Exp)
OM No. LI(SY9T/L-11 (13) dated 29 May 02 ( copy enclosed) :-

RSDA’ is'admi.ssifo.\c. to, the, Central Govt employces who have /'\.ll'l‘!.}.L‘]"lﬂ'fi'""[‘!jé\'l_lii:(:l'.ﬁ‘
Liability-on their. posting to NI region from oulside the region.” No resleiction’is’

- made (o the effect that the fesidents of NE region shall ot be cntitled to SDA
when they  fuifil the eriteria of  AlL India . ‘Transfer Liability-iand " are”
wransferred/posted fn NE region from outside the l'cgiOIj'.fi/"‘ Coe

3 TheMinistry of Finance vide Para 2 of their OM "™ No. T SV97-Eal1(13) dated 29
‘May 2002 refcrred above has clarificd the concepiof all India Transfer Liability. '
articular attention may be given to this para’2 ol :Ministry of Finavce O ibid whilé
sdectding the cligibitity of applicants {or grant of SDA. Going by the stipulations laid
dowit in ibid Para 2, the, following catcgorics of MES employecs areeuvered hy the
criteria of all India Vransfer Liabitity and hence may be considered for grany of SDA" -
(a) Basic Subordinate Categorics - Lrstwhile Supdt Gde I (now re-designaled
A JE)Supvr B/S 1, D'Man Gie 1and Assits.

oY e teers o T T LAGp B & Gt
A, For deciding the cligibility ol thie applicants -of various CoutVUA L cases, data -

may be compited at your HQ separately Tor cach OA as per format enclosed as Appx “AT
to this letter. Proof Tor deciding the cligibility will comprise the lollowm:t -

i) Copies of orders regarding reeruitment or promaotion to oane ot the grides
mentioned st Para 3 and (b) above and the relevant Part TH order repanding
assumplion of an appointment in (hat grade . Ve
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‘ ) ' Guwiahati ( i
ol We had vide our above mentioned letter forwarded copics of (our MOlg"Wﬁch’ : '
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NO. Pay/34/Contdl/OA NOTY 08
Office of the CDA.
Udayan Vihar, Narangi,
Guwahati- 781 171
. Dated 1|44 -8-2007
T'o
The AAO
Bivar Roid

Shillong-.793 001

Sub: E ligibility criteria for grunt of SDA in /o Non-Industrial personnel of 222
ABOD

Rel - This oftice leter of even No. dated 12-6-2007 addressed e the Commandant
222, ABOD and copy 1o your office and CGDA, New Delhi.

Please refer to this office “ctter No. cited undes reference in whicl v war
instructed 1o recover the SDA arrears to the 10 Nos. o NIP of 272 ABOD at 8L MNe 3t to
43 in OA NO.19/2005.

The above position has been reviewed i consmitation viith Hars, offiee snd
accordinghy. it has been decided to release the SDA arvcars to the arove mentioned Nl

1t is, theretore. requested 10 pay/ refund the SDA arrears to the chove 10 Nos ol
NIPs of 222 ABOD as they are eligible for SDA payment in terins ol GLO.L Min ol
Finance. Deptt. of Expenditure OM No.11(5)/97-E-1I(B) dt. 29-05-02.

may also be adinitted to the similarly placed
ho have fulfilled the criteria laid down in

Further. it is also stated thy

v n-industrial personnels of 22
.Mmlxtry of Finance O.M. dated 29.05.02.

Sel [ e
A. Das. IDAS -
ACDA(Pav)
Copy to @ 1. The Commandant @ For kind information.
“ . 222, ABODY
v CI10 99 APO
2. CGDA, '
‘West Blogk-V, R.K. Puram, (%
New Delhi-110 666 (. ( CoeE
: ACDA(Pay)
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